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allowed her olaim for acoord of oro-rata pension by an

ardar  dated 1E-2-Z2002 in 04 2H/200L. By drawing my

attention towards date of absorption, it is contended

that  the applicant waz absorbed in HTRPC along with

Smiz.,  Uma arora.

o Refarring to Rule 49 (2) of S (Pension)

ny

s oweaell az 0.0, No,. 2 LB /R%-PY dated

Fuies &
LE-10-1983%, Govh. of India decision, 1t is stated
that paericd of 9 months would bhe treated as two  half
WEATE In this visw of the matt@r; it i stated that
the applicant who has completed 10 wvears iz entitlecd
For prosrata pension.

.0 Bh. DLg.Mahendru, ld.  counsel vehesmently
oppossd Tthe ahove mmmtantimn% and stated that the
applicant  who has not commietéd 10 vears and was pot
permaﬁént) az per Rule 49 (3), he is not entitled for

il xaid benaefit.,

4. 1T have ocarefully considered the rival
contentions and perussd the material on record,
5. Mothing on | record has besen  brought  to
astablish  that the case of the applicant is different
From Smt. Uma &rora which has besn allowsd by this
Tribunal wlacing reliance on Rule 49 (2) by directing
o treat the 2 wears 2 months and 10 davs service as
10 wvears., Accordingly the benefit has been disbursed

o Smt. Uma  Arora, as the applicant in all  fours

coversd by UThis decision and iz identically situated,
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he cannot be mataed out GifTerant 1:ﬁ"“mﬁn1 which wonla
he in wiolation of principle of eaquality under Article

14 & 16 of the Constitution of Tndia.

&, For  the reasons recorded above, 08 I
allowsal, Tmougned order s auashed and  set  aside.
Respondants  are directed to accord to the applicant
benatit of oro-rata bDension and other pérﬁimnary
benaefits  in  accordance  with rales  with o all
consaauantial  benefits with a simple interest of & 12

% within two months From the date of receipt of a copy

of this ordear
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